
ITEM NO.4               COURT NO.2               SECTION XV

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).16138/2022

(Arising out of impugned final judgment and order dated  13-07-2021
in DBCWP No. 14177/2019 passed by the High Court of Judicature for
Rajasthan at Jodhpur)

COMMERCIAL TAXES OFFICER                           Petitioner(s)

                                VERSUS

M/S SHREE MAHESH OIL PRODUCTS & ORS.               Respondent(s)

(WITH  IA  No.  103487/2022  -  EXEMPTION  FROM  FILING  C/C  OF  THE
IMPUGNED JUDGMENT)
 
Date : 23-09-2022 This petition was called on for hearing today.

CORAM : 
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MS. JUSTICE HIMA KOHLI

For Petitioner(s) Mr. Vidhan Vyas, Adv.
Mr. Vidur Dwivedi, Adv.
Mr. Indra Lal, Adv.

                  Mr. Anantha Narayana M.G., AOR
                   
For Respondent(s)                    

UPON hearing the counsel the Court made the following
                              O R D E R

1 In view of the decision of this Court in  Union of India v M/s Mohit Minerals

Pvt Ltd through Director1, the petition stands dismissed.

2 Pending application, if any, stands disposed of.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
  DEPUTY REGISTRAR                    ASSISTANT REGISTRAR

1 Civil Appeal No 1390 of 2022 decided on 19 May 2022
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